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Ms. Ruchi Kohli, Adv.

UPON hearing the counsel the Court made the following
ORDER

Since the admissions have been completed, we are not inclined to entertain
the petition under Article 32 of the Constitution. However, since the
registrations for the ensuing year stand closed, on the request of Mr Gopal
Sankaranarayanan, senior counsel, we permit the petitioner to submit a
representation to the Ministry of Health and Family Welfare for extension of
time for registration, which may be considered sympathetically in

accordance with law.
The Writ Petition is accordingly disposed of.

Pending applications, if any, stand disposed of.

(CHETAN KUMAR) (SAROJ KUMARI GAUR)
A.R.-cum-P.S. Court Master
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